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The Lok Sabha re-assembled after

Lunch at Twenty Minutes past Four-
teen of the Clock,

[Mgr. DeEpPuTY.SPEAKER in the Chair]
INCOME-TAX (AMENDMENT) BILL

THE MINISTER OF STATE IN-
CHARGE OF DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKERJEE): I
beg to move:

“That the Bill further to amend
the Income-tax Act, 1961, be taken
into consideration.”

As the hon, members are aware the
anprecedented floods in several parts
of the country last year caused large
scale destruction resulting in <on-
giderable hardship to the more vulner-
able section of the population.
Vigorous action at governmental level
had to be supplemented by generous
charitable funds and organisations in
order to provide adequate relief (0 the
flood victims, In view of the urgent
need to attract large donations to the
Prime Minister's National Relief Fund.
The Income Tax (Amendment)
Ordinance 1975 was promulgated by
the President on the 9th September,
1875 for liberalising the tax concession
in respect of donations to this fund.
Under the Income Tax Act. an amount
equal to 50 per cent of donations made
to certain funds and charitable instiiu.
tions was allowed to be deducted in
computing the taxable income of the
donor. The amount qualifying for this
deduction is restricted in the generality
of caseg to 10 per cent of the gross
total income of the donor or Rs. 2 lakhs
whichever is less. Donations to the
Prime Minister's Relef Fund were also
subject to these ceiling limits. The
Income-Tax (Amendment) Ordinance.
1975 amended the Income Tax Aot
with a view to removing the ceiling
limits jn respect of donations to the
Prime Minister’s National Reliet Fund.
The said fund has thus been placed
on par with Prime Minister's Drought
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Relief Fund, National Relief Fund and
Jawaharlal Nehru Memorial Fund.
The Bill before the House now seeks
to replace the said Ordinance,

The object of this short and simple
Bill is laudable and I am confident it
will receive the unanimous support of
the House.

I commend the Bill to the House,

MR. DEPUTY-SPEAKER: Motion
moved:

“That fhe Bill further to amend
the Income-tax Act, 1961, be taken
into consideration.”

SHRI DINESH JOARDER (Malda):
The hon. Minister has gtated thag it
is a very short Bill and the purpose
is also limited. I have no objection in
having the Prime Minister's Relief
Fund or in the collection of funds for
this Relief Fund. Now the searches
and seizures are going, on against the
black marketeers, hoarders, and black
money is being unearthed. Black-
marketeers and hoarders have been
playing underground a paraliel eco.
nomy. Many Hon, members have said
that with the un-earthing of a sum of
Rs. 115 crores, only a fringe of the
problem has been touched.

MR. DEPUTY-SPEAKER: What is
the purpose of all this? The same
subject figured during the Question
Hour and the Minister made an
observation on this. What relation has
it got with this?

SHRI DINESH JOARDER: Evasion
of income tax is also coming here.

MR. DEPUTY SPEAKER: I do not
see any point in it.

SHRI DINESH JOARDER: Collec-
tiong by way of donations for the
Prime Minister’s Rellef Fund are belng
made. Many Chief Ministers are
raising funds in different states and
are presenting the same to the Prime
Minister. This has now become a
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source of getting political favour and
personal favour too.

We have seen in the papers that
people in Bihar and other places are
suffering due to floods, etc. They are
seeking relief from other sources. A
large amount of relief fund ig being
collected on behalf of the Government
and also on behalf of the ruling pariy.
The Chief Ministers are bringing
crores of rupees and are contributing
to the Prime Minister's Relief Muna.
Where from these funds are coming?
Wherefrom this momey is being
collected? We are very much ap-
prehensive about it. In the name ot
collecting this fund, they do it for
getting political benefits, to promote
the benefits of the favour-seekers of
the ruling party. They have ‘taken
all these initiatives and they ore
collecting this fund. We have seen
previously, I thing, this was about 10
or 15 years back, there was a specific
code of rules.

MR DEPUTY-SPEAKER: Order
please. What do you want to say by
all this,—therefore the Bill should
not be adopted or what? What is it
thot you want to say?

" SHRI DINESH JOARDER:
to raise certain points.

I want

MR. DEPUTY.SPEAKER: 1t has
got to have some relevance. You can-
not convert it into a big subject,
abuses, the way collection is done,
what sources, ete. This Bill is very
limited that certain exemptions are to
be given for certain purposes. On the
other hand you have started discussing
the various abuses, the sources from
which they come and all that, This
becomes a subject by itself then. If
you go on Tike this, then, everything
else is relevamt, you can talk about
all the ecopomic ills of the couniry
and abuses and eyerything is relavant!
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SHRI DINESH JOARDER: This

is in connection with the measyre
before us.

MR. DEPUTY-SPEAKER: Pleass
be brief.

SHRI DINESH JOARDER: I just
wish to bring it to the nolice of the
hon. Members as well as the Ministe:
that this practice should not be
encouraged, this practice should be
stopped. Now.a.days we find that
even the magistrates, SPs, SDOs and
olne.s are collecting funds which were
prohibited some 10 or 15 years back.
This is done in the name of various
relief funds. Certain people are
obliged to district magistrates, SP and
Police officers. Now, MISA js being
utilised against them, if they do mnot
do it. That is to say, this is being
applied against them, if they do not
oblige these district officers, the leader
of the ruling party and also the
Minister. So, Sir, this Fund is being
coliected in this way, I simply want
to say this which I have already
stated, that I have no objection to the
bringing of this Bill, but, Sir, the way
this fund is being collected has created
apprehension in our minds, The way
and in what manner it will be dis-
tributed to the people concerned has
also not been very clear to us, I do
not know whether this House has
come to know in what way this fund
will be operated. What we have
known is this. We have known that
in Chasnala disaster, the Prime Minis-
ter has donated a sum of Rs. 5 lakhs.
We are happy about it, But what
about the other lakhs and crores of
rupees which are being collected?
And now everything is going in the
hends of one individual, that is, Prime
Minister,—all political mnower, ail
emergency power, all. monetary power,
everything is in one individual and
this will lead to certain dictatorial?
affairs in the eountry. Se, 8ir, I want
that this Fund shauld pot be coliected
in"this way and it should be properly
used. Thank you.
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oY U wrewy (qEn )
e wErd, fow siw ¥ wowy
(dwrew) fadaw gw wav & aw fiear
war 4 & g IPw w1 gEdA F@ATE |
g 3% § g T4 § 5 gEm S
T ggEer w9 ¥ St afw g
I A gafur ofn § aw s X
gz &t x@f | Far fE g Wt
W qzA ¥ foqr o 9w1 § o wely
qar ggaa 19 & foafed 8, afla
g w9 ¥ fawfes 7 6l gz
aiw Fge wfa v § fewled ®
at feqr agr & &iF T adF H
WA WAl T qgaar 19 §
frafeq f it ram st o o 2
f& wawe & gz wwAT wifge 1 Al
ag @ fa=gs wdr & w7 gn A
adr mgwa g % 2w § awin farfadi
® 77 T F#i B F THT F wAT
gt nefrn faafe @ garfaar s77 &
faq fas 19 & faaio fear war
IR ¥ T A ;fge . 3w REIAAT
M AW S@IE § SarE A g,
49 % gz Ad aifew TewT E WIT
qATH  AVATAT TH ATT FT FHGT A0
i T H9 FT FANS AEAAT
FEAIl ar Yifedi 1 w2z &7 fear
T g1

#fwq & oF @@ KT ATH SO
F7AT FEAT § W7 ETHEIT HT SAIH
W HR WEEd wA EAr g o
ot & afeEt wogr f=d Wa
wFa  afmge & Toguw wTRE &
fawfas #, «wT 100 wfafafe agr
ax ¢ 1 @ F g fowgd @
N T 39 geXww 7 5 ag a afew
A WA AT R AT G A FA
w19 F 37 T o AE N I T AGN A
¥ oamar ¢ 1 ¥wT Ed sfeed
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TaEEft aogdi A W RE 1 @
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@O aa | AT ¢ 3z ag
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7 JT aE geadl # FEAE oF fa
® q9r® o7 |1 T4 |Wr § 5T &
Z® 17 % %7 frea wiq § AT o«
A 7 Fg war g fF mrw oF fam ol
aqearg Affwm, o § o fagfawea
AWM # ITFT TEIZ KT MG AT HE
§ f& ST ST, HTETT AT AT
Ag AR, wWTOFAM 7 a1 Aegll
F1 AT FT W9 T T W GEET AW
W2 W@, d WA FLAZET @ E )
# A1 1 ate @ fawar =[mgar g
tv 7z am a8 2y wifgm ) 9w
T F1 9T FF § §F TF [T &Y AT64TE
HET TAT  ATfEU, "OgL &1 |y A
wifan, wET w161 3 wifgy, WA
w1 ot T wifew, feaEi &t W
aifze or  faadt 9l 56 w0
s fegmm @ wa w1 & =rfew
&fe a8 3§ 5 AN gdET 7@
fear wmaT wfge 1 % Al € AT
§ AM&F T w4t AT FT &
wrefaa sTn W g w17 frde
FTAT AgAT § % 5§ H AV TIAX Y
@ &I AT TR A A AW gy
5z wrgy & witm wgd § e
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awfen aifs T ®m 7 sg@T § AR
g3 gwzsr g1 fowmd faefa & swa
varfadi & @g@ar | OAF 1 W
=g fag 2z 8 wa g ag fasfar=
21 gzAr Han: Mg, MIAIRFE
¥ g7 9 | IA AF F AF A4
W oW gEd @ faw 935 1 gEne
grm afgr 1« T e & @ &
EHFT AEAT FIATE |

SHRI ERASMO DE SQUEIRA (Mar-
magoa): Mr. Deputy-Speaker, Sir, like
my colleagues from the Opposition
who have spoken this morning, I have
no quarrel with this Bill or the reason
with which the same has been brought
forward. It is a good thing that the
Prime Minister's Relief Fund is being
given the facility of qualifying for do-
nations which themselves qualify for
exemption under the Income tax Act.

With your permission, Sir, 1 would
Tike to read the cutting from the Tri-
bune of Chandigarh dated, Patna, Sep-
tember 7. 1 quote:

“Bihar Government would be
given at least Rs. 5 crores from the
Prime Minister's Fund for relief and
rehabilitation in the flood ravaged
areag of Patna and other Parts of
Bihar.”

The next paragraph says:

“This was announced bers to-day
by the Congress President, Shri D. K.
Borooah.”

1t is this that I wish to highlight that
we should get the distinct feeling that
a fund such as this which should re-
main above the realm of poiitics, which
is meant for national calamities and
which is given in the hands of a na-
tional Ieader, is used in a fashion when
no accusation can be made from any
segment of the House that it is being
used to further, not just relief, but-lo
Telieve the Congress Party of the pre-
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dicament that it finds itself in before
the people for its complete non-perfor
ance in office. I am nol asking for am
assurance in this House that this will
be done with reference tv this Fund
because we have racelved dssurance
after gssurance, the one that is most
relevant is the one we re‘eived ahout
MISA not to be used against politician
and what has happened tc that assu-
rance. We all know that over 20 Mem-
bers of this House today arresled under
MISA and, I realise. Sir, that right now
when everybody pretends to hear amo-
body's ears are open to whatl is being
said from this side of the House. If
we continue to speak it is only because
we realise that what we are saying has
a long way to travel. And we feel that
if we say it forcefully ¢nough and often
enough it might eventually penetrate.

THE MINISTER OF STATE IN.
CHARGE OF DEPARTMENT OF RE-
VENUE AND BANKING (SHRI FRA-
NAB KUMAR MUKHERJEE): Mr.
Deputy-Speaker, Sir, 1 am grateful to
the Members who have spuken on this
Bill. They have supported the Bill
though they have tried to say some-
thing which is not strictly within the
purview of this Bill

Firstly, the Bill is very limited in
the sense it just makeg a small amend-
ment in Section 80(g) of the Income
Tax Act which enables the donor to
contribute to Prime Minister's National
Relief Fund above Rs. 2 lacs because
ag per the provision before the amend-
ment by Ordinance if somebody want-
ed to contribute to Prime Minister's
Nationa)l Relief Fund the total amount
of donation was limited either by 10
per cent of the gross income or by Rs. 2
lacs whichever was less. It was felt
necessary—as hag been very correctly
pointed out by Shri Ramavatar Shastrl
and others—that whenever there had
been national calamify assistance from
Government through proper channels
goes in due course but at the same time
as a result of’the operation of 1his
Fund it becomes possible to rush the
assistance quickly and if there be not
sufficient funds it is not possible to
meet the situation. As a result of that,
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it is an enabling provision in the sense
to make it possible on the part of do-
nors to contribute more to the Prime
Minister's National Relief Fund. There-
fore, whatever has been said about
how these funds are being operated
whether this is being utilisea to relieve
the Congresg party or whether some-
body is being intimiated to contribute
to this Fund becomes irrelevant in the
context that we are not knowing how
Prime Minister's relief fund is being
operated. We are discussing small
amendment in the Income Tax Act. In
this connection I can assure the hon.
Members that there is no question of
putting any compulsion on any indivi-
dual, be it railway employvee or cther
employees, to contribute any parlicular
quantum. Sir, when the call was there,
many people responded to it volunta-
rily.

SHRI RAMAVATAR SHASTRI:
Some people were forced to ncke con-
tributions.

SHRI PRANAB KUMAR MUKHER-
JEE: I do pot know if.it is in the
knowledge of the hon. Minister, it is
no use making a blank charge. He
should bring it specifically to the
notice Definitely, Government can
take care of it. I would conclude by
saying this in reply to the observa-
tiong of the last speaker that relief to
the Congress Party is not needed from
the Prime Minister's National Relief
Fund. What people think about this
party has been very recently estab-
lished and this has been mentioned on
the floor of this House in some other
context. I would not like to repeat it

But, I would like to submit, through
you, to the House, Sir, ‘Let this Bill be
accepted’ as this will help to swell the
proceeds of the Prime Minister's Na-
tional Relief Fund which will go to the
relief of the needy in times of distress.

MR. DEPUTY-SPEAKER: The ques-
tl_on is:

“That the Bill further to amend
the Income-Tax Act, 1961, be taken
into consideration.”
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The motion was adopted,

MR. DEPUTY-SPEAKER: Now we
shall take up clause-by-clause consi-
deration.

The question is:

“That Clauses 2 to 3 and 1, the
Enacting Formula and the Long T'itle
stand part of the Bill.”

The motion was adopted.

Clauses 2 to 3 and 1, the Enacting
Formula and the Long Title were
added to the Bill.

SHRT PRANAB KUMAR MUKHER-
JEE: Sir, I beg to move;

“That the Bill be passed.”
MR. DTPUTY-SPEAKER: The gues.

tion is-
“That the Bill be passed.”

The motion was adopted,

14.43 hrs,

DELHI DEVELOPMENT
MENT) BILL

(AMEND-

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K. L. BHAGAT): Mr.
Deputy-Speaker, Sir, I beg to move:

“That the Bill further to amend
the Delhi Development Act, 1957, be
taken into consideration.”

Sir, as has been mentioned in the
Statement of Objects ind Reasons, this
Bill seeks to give effect to the recom-
mendations of the Committee g Sub-
ordinate Legislation in regard to the
Delhi Development (Grant of Allow-
ances to Non-official members of the
Advisory Council) Rules, 1959, in three
respects, namely, by expressly em-
powering the Delhi Development Au-
thority to make the rule, to provide for
publication in the Officiul Gazette of
the rule and to bring it in conformity
with the revised formula regarding the
laying of rules and regulations before
both Houseg of Parliament.



